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Mr. 8.C,Pathak, Addl.C.G.5.C. Ffop
the respondents, states that he hag
ap-eared for the respondent no,? also.
He' prays for and granted 4 yeeks time
to file reply on behalf of both the
‘respondents,
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15.10.01{ - NO reply has been filed., 3 weeks
!time is allowed for filing of reply,
List on 22.,11.01 for filing of reply, -
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13,12,01 . Sti B.C.Pathak,,learned Addl., C.G.S.

C. subfmits that respondent haggdpproached

1.;1 : the High Cou:rt against the order dated

k8.12.2000 passed in 0.A. No. 89/88, No
oo intérim order has been passed amd matter
, 2. . has ‘besn listed for admission in the High
| Court, In th&s%%lruumstances, the case is
listed on 11.1,02 for order,
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Heard Mr.5.5arma, learned counsel
for the applicant and also Mr.8.C, Pathak,

for the respondents,

It seems that th against the judg-
ment and order dated 8.12.2000 pass ed by
this Tribunal in 0.A. 89/98, the responde-
nts presented a Urit Petition befors the
High Ceurt (W.P. (C) No., 4456/2001) and the
judgment and order of the Tribunal is

under examination bafore the High Court. In
this circumstances, we do not find any
justification to continue with the C,P,

The Coatempt Proceeding thus stands dropped,
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